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DATE OF DECISION 20~5-54

Petitioner

_ Advocate for the Petitioner (s)

Respondent

Advocate for the Respondent (s)

Member (&)

The Hon’ble 4. Dr. R.K, Saxena Member (J)
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@ Shri G.H, Kataria

Village Khamdrol
(via) Dolatpura, ,
Dist. Jumnagadh. Applicant, im 0.,A, 1990

Advocate Mr, B.B. Gogia
Shri Kataria Raya Suda,
Ravani, k

Joshipura, Taluka Vanthali _ Applicant im 0.A.200/90,

Advocate Mr, B.B. Gogia

Versus

1. Umion of Imndia
Through Secretary
Telecom Deptt.
New Delhi

2. Telecom Dist, Emrgineer
Junagadh District,
Junagadh, Responrdents im both the
O.Aos.

Advocate Mr, AKIIL, KJRESHI

ORAL JUDGMENT

\

In Dates 20-G6.1994,
0.A, 199/90 and 200/1990

Per Hon'ble Dr. R.K. Saxera Member (&)

A
These are two applicaticnsnmoved by ServaShri
G.H. Kataria and R.5. Kataria. Since the point in dispute is

one and the same,both these matters are being disposed of by

éommon judgment,

246 - In this case)the applicants were selected for the



postsof Telephone Operator on the basis of the fact that they
belongéto Schedule Trite community, The applicants had submitted
the requisite certificates from the Competent authority but

the respondents wanteéd tc get them verifieq;and this process

of verification is cogmntimuing for the last four years, It is
suprisimg that the respondemts could mot get thdé;kverification

done at the minimum possible time,

k1 It is also averred in the reply by the respondents that
the select list has b%en cancelled because of the f act that
verification of the t?ct whether the applicantsbelonged to
Schedule Tribe, could &ot be made. As a matter of fact, it is ne
fault of the applican%s themselves, They had submitted certifie
cates in prcof of the{r being meembers of the 5chedule‘Tribe;
anc if the reSpondentﬁ were mot satisfied they ocught to have

got the verification done im a shortest period but ik was not

done, |

4, There 1is no dispute that merely because a person finds
place in the select 1list, he does not get right of appointment,
But in case vacancies are there and the select list persists,
the applicantsshould not be denied the right only because the

verification could nct | be done, We,ther;fore/dizect the respcne-

~dents that necessary verification of the fact that the s=EFre

applicants belonged to the commurity of Schedule Trite, be mace
within 10 weeks and the decision about their appcintment to

I
be made or notJ be taken. The re:zult shall be intimatecd to the

ﬂ .4
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to the applicamtswithin two weeks thereafter, The applicafions

are disposed of accordingly, No order as to costs,
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